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(a' the DUmber of .employees in 
Depart_ats or .Posts aDd Telec:omtnuaica-
tiou. ia Uttar Pradesh suspended or removed 
from service duriDi the finaucial ,ear 19B7 
oo.coouot 0( CGl'ruptioD, iDeflioialq. 1.te 
dispolU of work. tbeir indecent behaviour 
aDd comin.a office late. 

(b) if so, tbe details tbereof; 

(c) the OUlllVer of employees, out of 
tbem. reinstated and the rcuon tberefor; 

(d) wbetber Government are aware of 
the fact thai in spite of five-day week, a 
number of employees do not come to office 
in time leave tbe office early in the evening 
and enjoy one bour Junch jnstead of ball an 
hour and efficiency bas not yet improved; 
and 

(e) jf BO, the corrective seeps proposed 
by Govcrnm~nt ? 

THE MINlSTER OF ENERGY AND 
MIN1STBll Of COMMUNJCATIONS 
(SHRI \lASANT SATHE); (a) Posta/-
57 officials were suspended and 1 S were 
removed from service. 

1'tlecom-42 employees were suspended 
llnd three removed from service. 

(b) POJlal-Suspended for corruptjoD 9, 
metJiciency 29. Jate disposal of work nil. 
indoceat behaviour 19 and coming office 
late nil. 

Removed from service for corruption 
-IS. 

T.i«Clm--Suspcoded 00 account of 
corruption 16, inefficiency 1 2, improper 
bebaviour 14, lale disposal of work IHI and 
comina office late nil. 

Removed from service for submission 
of false certi6catea-3. 

(c) Po.'tll-Sqspcnsion of 14 employees 
were revoked on review. One of the removed 
officiaJs wu relDstated OD appeal. 

rllcom-Suaponsioo bas been revoked iD 
32 CUes as disciplinary pr0cec4ioas have 
_laitiated apiQlt tbeln. 

(d) POllal-No aucb cues NVC hcco 
reported. 

Telecom-No SD'b cases have MD 
reported. 

(e) POllal-Doea Dot arise in view 01 
(d) above. 

Teluom-Does DOt ariae iD view of (d) 
above. 

[Eq/llh) 

Use of forer .. trade mara 

sa4. SHlU PARASRAM BHAR-
D W AJ: Will tbe Mini,ter of INDVSTJt y 
be pleased to state : 

(a) wbether it is a fact tbat many com-
panies are usins foreign trade marks. eveD 
tbougb they arc specjfically forbidden to 
use tbem; 

(b) what is the existiDJ system for 
monitorina tbe UJC of trade marks; 

(c) whether any cases of violation of 
prescribed rules bave come to the DOticc of 
Government; 

(d) if so, the details thereof; and 

(e) tbe action tak.en/proposed to be 
taken by Government against the cooc:croed 
companies 1 

THE MINISTER. OF INDUSTR. Y (SURI 
J. VENGAL RAO) :C.) to (e). Under tho 
c)tistiDI lav.. there is no restriction on the 
use of (DRip trade mark.s if it docs not in-
volve any direc:t or indirect consideration in 
foreign eXCbaDje. Further, trade marks caD 
be used witbout reaistration or before or 
after the expiry of tbe registration without 
the protection .fforded by the Tnde a 
Mercbandise Marks Act. 

While appro\'ing fore ian collaboration 
aaroomcnts, a condition is laid don that tho 
use of foreign brand Dames will not be 
allowed 00 prod~s _tDC tor iDtOluJ .... 



Ita case or violation of any condition of 
approval of foreign coUabOl alion, the agrcc-
mont is liable to be cancelled. 

(TrtlII,latlo"J 

Approval for Jodustrial Projects 
ID Bibar 

S 18S. SHRI KUNWAR RAM: Will 
the Minister of INDUSTRY be pleased to 
state : 

(a> the names of the projects in Bihar 
approval of which was stressed upon by the 
Bihar Government in February. 1988; and 

(b) the decision taken by Union Govern-
ment thereon ? 

THE MINISTER OF STAlE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY ISHRI M ARUNACHALAM): 
<a> and (b). In November, 1987 the pend-
iDg applications for grant of lndustnal 
Licences for locations in Bihar was dlscus~ed 
with tbe representatives of Govt. of Blbar 
with a view to expediting thetr disposal. As 
at present tbere are 21 applications wblch 
arc under different srages of processing. It 
is tbe constant elldeavour of tbe Government 
to dispose of all pending Industrial Licence 
applications as expeditIOusly as possible, 

[&If/1M] 

AdYertiliDg Policy 

S116. SHRI5YED SHAHABUDDIN: 
Will tbe Miniflter of INFORMATION AND 
BROADCASTING be pleased to state : 

<a> tbe brief particulars of tbe advertis-
ioa policy of Government; 

(b) wheth~r tbe quantum of adverti~c­
mcota released to a newspaper is proporti.>nl11 
to its certified circulatiOD; 

(e) whether there it Iny cu~-otf limit of 
ciICU1ation for this plJrposc; Clud 

(d) if so, the numter of newspaper., 
lanauqe-wise and periodicit,-wise which 
received advertiJemClltl durin, the current ,-1 

THB MINISTER OF PARLIA-
MENTARY AFFAIRS AND MINISTER. 
OF INFORMA liON AND BROADCAST-
1NG (SHRI H. K. L. BHAGAT) : (a) A 
copy of the Advertising Policy of the Govern-
ment is laid on tbe 1 able of tbe House. 

(Placed in Library, See No. LT.'847/S8) 

(b) The Advertisements are released to 
newspapers/journals keeping in view Govern-
ment policy, publicity requirements and 
availability of funds. 

(c) An those newspapers/journals which 
have paid circulation of over 1,000 copies 
and fulfil tbe criteria of regularity, print 
area etc, as laid down in tbe advertisinl 
Policy become eligIble to get Government 
advertisements. Relaxation, bowever, is 
made in tbe case of tbe following: 

(i) Specialised scientific/technical jour-
nals witb a paid circulation of S 00 
copies per issue. 

(ii) Sanskrit newspapers/journals and 
newspapers/journals published in 
backward, border or remote areas 
or in tribal languages or primarily 
meant for tribal readers, and those 
publlsbed from Jammu & Kashmir 
with a mi Dimum paid circulation of 
500 copies per issue. 

(d) The number of ne"'spapers languge-
wise and periodicity-wise whicb received 
advertisements during the current year (April 
'87 to September '87) is Jaid on the Table 
of tbe House. 

(PJaced in Library, See No. LT-5841/88) 

Electrification of ,mages 10 AU,.r. 
di5trict of Uttar Pradesh 

5187. SHRI ZULflQUAR ALI 
KHAN: Will the Minister of ENERGY be 
pleased to state : 

(a) the number of villagCl which bave 
not been provided electricity in Ali,arb 
district so far; and 

(b) the time by which these villaps are 
likely to be provided witb electricity ? 

THE MINISTER OF ST A 1£ IN THB 
DEPARTMENT OF POWER IN TBB 




